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Hon'bla Mp, S.Dayal AM - ‘/H?%§i>
. -’
. Hon'ble Mr, S.L.Jain M _ =

Sri R.K,Srivastava proxy to Sri R,K,Nig m for

theapplicant’, He seeks adjournment,

A perusal of the order sheet shws that the learned
Qounsel for the applicant has remained absent or sogght
ad journmant on the dates this case came up before this
bench for admission, Liect opportnity was given on
334;1998) Uespite that the counsel remained a2 bsent an
20,4,1998; This case relatss to the year 1993, ggdo
not find anf reason for adijournemt despite request
made by the l:zarned counsel for the applicant, Case is,

therefore, “ismissed for default and non prosecution,
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